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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI| §5

OA No. 50/98
New Delhi, this the icﬂm day of May,19@98
HON'BLE SHR! T. N. BHAT, MEMBER (J

{

HON'BLE SHR! S.P. BISWAS MEMBER

Shri B.P.Shukla,

s/o late Shri Ram Narain Shukla,
r/fo WZ-5/12, New Mahabir Nagar,
Gali No. 7, '

MNew Delht - 110 018. ... Apptlicant
(By Advocate: Shri R.K. Shukla) .

VDI 22U

Union of India through

1. giary,
stry of Agriculture,
hi Bhawan,
Delhi

2. Chief Scil! Survey Officer,

All I'ndia Soil! Land Use,

Survey

{Department of Agriculture)

TART Building, PUSA,

New Delht.
3 Under Secreiary,

Department of. Agricultiure

Ministry of Agriculiure,

B Wing, !st Floor, Shastri Rhawan,

Mew Delhi Respondents
(By Advocate: Shri ¥K.C.D. Gangwani)

O R D E R {(ORAL)

Hon'blie Shri T.N.Bhat, Member -{J):

The applicant in this OA is aggrieved by the
act of the respondents in not re-fixing his pay correctiy
In accordance with the instructions contained in OM dated
11.4.1882 issued by the Ministry of Finance. The
applicant who had earlier worked as a Combatent Clerk  for

15 vears in the indian Air Force and was subsequentliy




that the service rendered in by him in the Indian Air

2 The respondents have in their counter

right!y taken the plea that on the applicant’s appointment

.

if he

B

he was clearly asked ito exercise his option an
wanted the benefil of the service rendered in the Indijian

o exercise the option

but atso to refund the benefits that he had already
secured freﬁ tho Al Force

3. During the course of the arguments the
learned counse] for the applicant has drawn our attention
towards the applicant’s !leiters atl annexures A-1 & A-2 by
which after a deiay of more than z decade he had in

~ PR t 1 S P
oursuance to the =t

ter dated 18.2.1887 issued by the
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servica

P
rendered by him in the indian Air Force for the p

urpose of
pension unde: Rule 18 of the CCS (Pension) Qules, 1872
Howeverr, ws notice that sven after such = great delay in
exercizing hiz option the applicant has not expressed his
wiliingness to refund the benefits that he had already
enjoved no nas  he surrendered the pension which he s
getting from the Indian Air Force We are, therefore, in
agreement wiith the coantenltion of the learned counsel for
the respondents tha!l unlesszs  the applicant not onty
expresses his to surrandeyr the aforesaid

surrender lhe same he canno! claim re—-fixalion of his pay
under Ruie 18 of the CCS {Pansion! Rules
Al
.
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